CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH, CUTTACK

0. A, ND. 831 OF 2013
Cutiack, this the 6" dav of December, 2013

CORAM
HON’BLE MR. A.K. PATNAIK, MEMPER (JUDL.)

--------

Praiulla Kumar Gochhayat,
aged about 30 vears,
Son of Laxmidhar Gochinzyat,
At-Nathapur, P.O-Sisupal,
P S-Lingaraj, Biwbaneswar, .
Dist-Khurda,
At present working as a Casual worker at Lingara) Tempis,
Archaeclogical Survey ot India site,
AT/PO/P.S-Lingarsj, '
Dist-Khurda, Odisha

oo Bnplicant

Advecate(s)....M/s. B. P. Bahali, P.B. Mohapatia

VERSUS
Union of India represented through

i. Secrerary, Ministry of Culire,
Government of [ndia,
Shastri Bhawan,
New Dellu-110001.

2. Director (General,
Archaeclogical Survey of India,
Janpath, New Delhi-1 10011,

3. Superintending Archaeclogist,
Archaeological Survey of India,
Toshkalt Appartmerit,

Satya Nagar, Bhubaneswer-7,
Dist. Kharda, Qdisha.
, s s i Respondends
Advocate{s).... «...ooenenn. Mr, L. Jena
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ODRDER {oraL)

AK. PATNAIK, MEMBER (JUDL,.)
Heard Mr. P.B. Mohapatra, L.earned Counsel for the Applicant

and Mr. L. Jena, Learned Additionai CGSC appearing for the Respondents
and perused the records.

2. Itis the grievance of the applicant that as per the m}e s/Govi. of
India instructions he is entitied to }//3@0"“ pay and allowance which has been
granted to other similarly mm"f“d casual labourers working under the
Respondents but hé has "6eeﬁ diséi*iininated. fn {‘his cmheéﬁon it has been
stated that fhé applicant has Subfryvli'i:ted: reprasentatian on 29.4.2013 1o
Respondent No.2 praying for cxtension of the said benefits as hed been
granted to some similarly },Id(‘“d persons but till date ’ch er he has ‘X‘;t?fi?i’;
paid the 1/30™ pay and allowance nor has he been mmm-,mu‘xted any reply.

3. Mr.Jena has no immediate ins mmo if any such reprasentation
hés been filed and if so the status of the same, submitted by th applicant
and it was told fhat Rc:spr)ndamNo.Z is the cimnpetéht authority iefire
whom the reprcsematie is stated ‘m be pendi ';L, o ‘:h:.: fFe; 10(_; on the
grievahce of the Appl';(ﬁam. Since as per Mr. Mohapaira ﬂlf. r@ﬁreééni&tfoﬁ is
still pénding with the authofit}./v 1 do not fihd any justifiable reason 1o é;ﬁk‘f:&it
this OA at this stage. Hence, Wiihdut expressing ém’ op:Ehis)f; on the tinf:-'rf;f' of
the matter, this OA is disposed of at this ad‘miss‘idﬁ stage with direction to
the Respdndent No.2 to fak«: a decision on ths sa}d repres ultam,n i teeping in
mind Rules/instruction on the suf* ot and communicate the result €h.ér€:0f, in
a well reasoned order fo the applicant at the earbes" :}pp(;sr’tuﬁity prefcr%—‘;bl}r
within a period of GG(A'Sixt‘y‘) days from the date of ‘fee:'«c'ript of u;pw of ‘é,}._zf%;s

order. However, it is made clear that if in the meantime any decision has



o

already been taken on such representation of the Applicant but the result has
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not been communicated the same may be communuicated to the applicant
forthwith. Further it is directed that on consideration of the representation if
it is held that the applicant is entitled to 1/30™ pay and allowance as has besn
extended to the others the same may be calculated and paid to the applicant
from the date of his entitiement within a period of sixty days from the date
of the order.

4. As prayed for by Mr. Moﬁapatra, Learned Counsel for the
Applicant copy of this order be sent to Respcnd.ent No.2 by speed post at his
cost for which he undertakes to furnish the postal requiéite by 9t Ijecem.ber,
2013.

 (AK Patnaik)
Member (Judicial)



